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Resolution passed by Bar Association
«of Goa for setting up of a High Court
Bench

8711, SHRI AMRUT KASAR: Wwill
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether the Government are
aware of the unanimous resclution
recently passed by the Bar Associa-
tion of Goa, Daman and Diu to extend
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the Bench of Bombay High Court to
the Union Territory of Goa;

(b) whether Government is think-
ing to extend the Bench of Delhi High
Court to Goa as appeared in the
Times of India dated 6th April, 1978;
and

(c) what is the decision of the
Government with regard to the reso-
lution passed by the Bar Association
of Goa, Daman and Diu to extend the
Bench of Bombay High Court?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) The Advo-
categ Association of Goa have been
representing that a High Court be
set up for the Union Territory of
Goa, Daman and Diu and that pend-
ing the establishment of a High
Court a Bench of the High Court of
any other State be established at Goa.
The Goa Administration have inti-
mated the receipt of 5 resolution
dated 27-3-1970 from the Advocates®
Association of South Goa jndicating
its preference for a Bench of the
High Court in the foliowing order:—

(iy Bench of the Bombay High
Court; or

(iily Bench of the Delhi High
Court; or

(iii) Bench of
Court.

Karnataka High

(b, and (c¢). Government are consi-
dering the question of establishing
a High Court Bench in Goa.

Ranip—Sabarmati M.G. Railway Sta-
tion

8712. SHRI ANANT DAVE: Will
the Minister of RAILWAYS be
pleased t; state:

(a) whether any representation re-
ceived by the railway authority from





